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 (ii)  G.S.R.  682  and  683  published  in
 Gazette  of  India  dated  the  i5th  Mey,
 3976  together  with  an  expleratay
 memorandtm.  [Placed  in  Litrary
 See.  No.  LT-0899/76.]

 REVIEW  AND  ANNUAL  REPORT  OF  CEMENT
 CORPORATION  OF  INDIA  LTpD..  NEw  DELHI

 FOR  I974-75-

 SHRI  A.  P.  SHARMA:  I  beg  to  lay
 onthe  Table  a  copy  each  of  the  following
 papers  (Hindi  and  English  veisiers)  under
 sub-section  qd)  of  section  6I9A  of  the  Com-.
 panies  Act,  956  :—

 (1)  Review  by  the  Goverr  mert  cn  the
 working  of  the  Cemcnt  Coiporction  of
 India  Limited,  New  DeJhi,  for  the  year
 1974-75.

 (2)  Annual  Report  of  the  Cement  Cor-
 poration  of  India  Limited,  New  Delhi,  for
 the  year  1974-75  along  with  the  Audited
 Accounts  and  the  ccmments  of  the  Comp-
 troller  and  Auditor  General  thereon.

 [Placed  in

 r0900/76.]
 Library.  See  No.  LT-

 ANNUAL  REPORT  OF  BIHAR  STATE  AGRO-
 INDUSTRIES  DEVELOPMENT  CORPORATION
 Lrp.,  PATNA,  FOR  I97I-72  WITH  AUDIT

 REPORT  AND  STATEMENT  FOR  DELAY.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  TFRAEHULDAS
 PATEL):  I  beg  to  lay  on  the  Tebk

 (t)  A  copy  of  the  Annual  Re  port  (Hirdi
 and  English  versions)  of  the  Bihar  State

 Agro-Industrics  Develepment  Cerperstion
 Limited,  Patna,  for  the  year  97I-72  eleng
 with  the  Audited  Accounts  and  the  ccm-
 ments  of  the  Comptroller  and  Avditor
 General  thereon,  under  sub-section  (a)  of
 section  6I9A  of  the  Ccmpenics  Act,  1956.
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 (2)  Astatement  (Hindiand  English  ver-
 sions)  showing  reasons  for  delay  in  laying
 the  above.  Report.

 [Placed  in
 r090:/76.]

 Library.  See  No.  LT-

 Post  OFFICE  SAVINGS  BANKs  (AMEND-
 MENT)  RULES,  I976.

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE:  On  behalf  of  Shrimati  Su-
 Shila  Rohatgi:  I  beg  to  lay  on  the
 Table  a  copy  of  the  Post  Office  Savings
 Banks  (Amer  dmcert)  Rulcs,  3976  (Hirdi
 and  English  versions)  publiske  din  Notifice-
 tion  No.  G.S.R.  663  in  Gazette  of  India
 dated  the  r5th  May,  1976;  under  sub-se  cticn
 (3)  ofsection  15  of  the  Government  Savings
 Banks  Act,  1873.  [Placed  in
 see  No.  LT-:0902/76.]

 Library.

 II'03  hrs.

 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY-GENERAL  :  Sir,  I
 have  to  report  the  following  messeges
 received  frcm  the  Secretary-Gereial  of
 Rajya  Sabha  :—

 (i)  “In  accordance  with  the  provisions
 of  sub-rule  (6)  of  Rule  386  of  the  Rules  of
 Procedure  and  Conduct  of  Business  in
 Rajya  Sabha,  I  em  directed  to  retuin  here-
 with  the  Finance  Bill,  19765  which  wes
 passed  by  the  Lok  Sabha  at  its  sitting  held
 on  the  77th  Mey,  1976,  and  trensmitted
 to  the  Rajya  Sabha  for  its  recommendations
 and  to  state  that  this  House  has  no  reccm-
 mendations  to  make  to  the  Lok  Sabha  in

 regard  to  the  said  Bill.”

 (ii)  “In  accordance  with  the  provisions
 of  rule  727  of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  the  Rajya  Sabha,
 I  am  directed  to  inform  the  Lok  Sabha  that
 the  Rajya  Sabha,  at  its  sitting  held  on  the
 207  May,  19765  agreed  without  any  amend-
 ment  to  the  Coal  Mines  (Nationalisation)
 Amendment  Bill,  1976;  which  was  passed
 by  the  Lok  Sabha  at  its  sitting  held  on  the
 7th  May,  7976.7
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